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CENTRAL ADPIINISTRATIUE TRIBUNAL
PRINCIPAL BENCH

.. NEU DELHI,

CCP 314/93 in
OA 403/86

Date of decision: 25,8,1993

Dr, (Ws) Ueena Kohli

Versus

Pledicsl Supdt, LN3P Hospital,
Neu Delhi & 2 Ors,

CDRAPi:

,,, Petitioner.

'"Respondents.^

THE HON'BLE m. 3USTICE-U.S, nALIPlATH, CHAIRMAN.
THE HON'BLE MR. S.R, ADIGE, PlEr!BER(A).

JUDGEflENT (ORAL) ^

(By Ho.n'blenr, Dustice V.S. Pialimath, Chairman).

This Contempt of Courts petition was filed in

1988 for enforcing the judgement of the Tribunal dated

30,1,1987, The office noted certain defects and notified

the same. As they uere not rectified, the matter uas listed
\

before the court today. None appeared though called tuice.

The defects have ialso not been rectified. Hence, the

CCP is dismissed for non-prosecution.
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